
IN THE CENTRAL ADMINISTRATIVE XTCRL&UNM TRIBUNAL 

AHMEDABAD BENCH 

O.A.No. 	171 OF 1992. 

DATE OF DECISIOI 22.06.1992. 

National Union of Postal Employees,Petitioner 

hri J.C.Pandya, (Party in person) Advocate for the Petitioner(s) 

Versus 

Union of India and Ors. 	-____ Respondent 

Shri l¼kil Kureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C.Bhatt 	: Judicial Nembe r 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? L- 

To be referred to the Reporter or not? /' 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ?> 
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National Union of postal 
Employees, Class III, 
through its Circle Secretary 
Shri J.C,pandya 

Shri K.c.Modi, Sub Postmaster, 
O.N.GC. Colony, Ankleshwar. .Applicant. 

I, 

PARTY IN PERSON ) 

Versus 

Union of India through 
the Director General 
Department of post, 
Ministry of Communication, 
parliament Street, 
New Delhi. 

The Chief Post Master, 
General, Gujarat Circle, 
Ahmedabad. 

The post Master General, 
Vadodara Region, 
Vadodara. 

( Advocate : Mr.Akil Kureshi ) 

.Respondents. 

ORALJUDGMENT 
O.A. NO. 171 OF 1992. 

Date : 22/06/1992. 

140 
Per : Hon'ble Mr.R.C.Bhatt : judicial Member 

Mr.J.C.Pandya, Circle Secretary of the 

applicant's association present. Mr.Akil Kureshi 

learned advocate for the respondents, present. 

10 	 This application under Section-19 of the 

Administrative Tribunals, Act, 1985, is filed by the 

National Union of postal employees Class - III, through 

it Secretary Shri J.C.pandya and one employee 

Mr..K.C.Modi, SuID Postmaster, O.N.G.C. Colony,Ankleshwar, 

seeking the relief that the respondents be directed 
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to grant the Tribal allowances to the staff working in 

, 	 Post Offices at the rate of Telephone department. 

It is the case of the applicants, as pleaded in the 

application that the Government of India, Ministry of 

Finance and Department of Expenditure, Office Memorandum 

No.20022/2/86-EJV, dated 23rd September, 1986, directed 

that bll Central Government employees working under the 

area, mentioned in that circular are eligible for the 

payment of the Tribunal allowance. The applicant's 

Secretary who is present, has produced at Annexure-A/2, 

the copy of this O.M. dated 23rd September, 1986. 

The prayer of the applicants is that the employees of 

the postal department who are Central Government employees 

posted in Tribal Talukas/pockets of Gujarat St%te, as 

mentioned in Annexure-A/]. and A/2, to the Said O.M. should 

be paid the tribal allowance per month as mentioned 

therein. The applicants have also produced at Annexure-

A/5, the decision of this Tribunal in the case of 

Shri M.N.Chauhan and 71 ors. Divisional Secretary,All 

India Telegraph Engg. Emp. Union, Versus Union of India 

and others, in O.A./761/88, decided on 4th January,1990, 

in which this Tribunal directed the respondents to make 

the payment according to the said Office Memorandum. 

The respondents have filed teply, contending 

that the Tribal_Area Compensatory Allowance is payable 

to the staff working at post Offices situated in Tribal 

Areas declared by the Government of Gujarat from tithe 

to time. The Loverriment of Gujarat has declared Anklesh-

war as tribal poket area and the list of villages• 

covered under the Tribal pocket of Ankleshwar has been 

received from the Collector of Eharuch District. 
. . .4 . . . 



According to the respondents, Ankleshwar town itself 

/

is not in Tribal area and therefore, the Staff 

of that office can not be considered. The applicant's 

Secretary submitted that the applicants do not press 

for the tribal allowances 4e the staff of Ankleshwar, 
LSG Post Office but claims only for the Post Offices 

situated *x at Ankleshwar I.E., Ankleshwar G.I.D.C. and 

Ankleshwar O.N.G.C. only. Learned advocate for the 

respondents submitted that the respondents be directed 

to consider the applicability of this Office Memorandum, 

to théseapplicants and to take decision on it within 

two months and if this Office Memorandum applies to them, 

the respondents be directed to make payment according to 

that Office Memorandum. Hence the tollowing order : 

O1DER 

" The application is allowed partly. The 

respondents are directed to taice decision regard 

ing the claim of the applicant's employees 

serving in Post Offices in Tribal area/pocket as 

per Government of India Ministry of Finance and 

Expenditure, New Delhi, No.20022/2/86...EJv, dated 

23rd Septernber,1986, within two months from the 

date of receipt of this order and if this Office 

Memorandum is applicable to the employees for the 

Post Offices at Ankleshwar I.E.,Ankleshwar GIDC, 

and Ankleshwar O.N.G.C, in State of Gujarat, the 

respondents to make the payment of Tribal area 
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allowances to them, *ccording to the 

said Office Memorandum within two months 

f thereafter. The application is disposed of 

accordingly. NO order as to costs. 

R.C.Bhatt 
Member (J) 

AlT 



305/92 

in 

J.it. 171/'92 

Date 	Office Report 

(9) 

12.10.92 

0 

ORD E R 

he origin!l resoon3ens have filed 

h.. 305/92 fr extonsjon of time. ir. 

kil ureshi ;hats tht notice has boen 

ser icd on the original aopiicant. notie 

i;eued to the orioinai a:eiicant oy th 

:cistrj hs also boon er rod. None for 

the 	olicant. 	ie have hear(f.' thE cOun'el 

in 	in view of th-.1 SUtmissjon made 

o allyo the h.. an7 granted time till 

300h i';ov:mbr, 1992 t comply Tith the 

riginai order. i1.. is dispose(f of. 

(d.c. ahatt) 	 (i. l.i•rishnan) 
iicmber() 	 lice Chcirman 

I v9c 



M.A. 305/92 
in 

O.A. 171/92 

Off joe Report ORDER 

The original respondents have filed 

M.A. 305/92 for extension of time. Mr. 

3U1 Kureshi states that notice has been 

served on the ofiginal applicant. Notie 

issued to the original applicant by the 

Registry has b1so been served. None for 

the applicant. We have heard the counsel 

in M.A. In view of the submiss ior. made 

e allow the M.A. and granted time till. 

30th November, 1992 to comply with the 

~riginal order. M.A. is disposed of. 

(R.C.Bhatt) 
	

(N.V.Xrishnan) 
Member (J) 
	

Vice Chairman 

vtc. 


